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.Abstl'aCt qf the Proceedings of tke Oouncil of tke GOI)fJ1'ltOr Gene1'a1 of India. 
a88emlJled /ot· tile purp08e of maki1l{J La,N and llegulations "ncler tlle pro. 
vision8 of ~he .4..ct of Parliament 24 ~ 25 rw., Oap.67. 

The Council met at Simla. on Friday, thc 30th July 1860. 

PRESENT: 

His Excellency the VICEROY and GOVERNOR GENEn'L r I .11 • ....,.. 0 nWUl, A.P., 
G.C.S.I •• pre8iding. 

His Excellency the Cmuu.NDER-IN-CnIEF, A.C.D., O.C.S.I. 

Major-Gcneral the IIon'ble Sir II. U. DUIUND, C.D., A.C.S.I. 

'fho Hon'ble H. SUMNER MA.INE. 

The Hon'blo JOIIN STRACllEY. 

The Hon'blo n. n. ELLIS. 

Tho Hon'bla F. R. COCKERELL. 

ADMINISTItATION (HYDERADAD ASSIGNED DISTRICTS) BILL. 

The IIon'blo MR. MA.I~E moved for leavo to introduce n. Dill to facilitnto 
ndministration to tho estatcs of deceased Dritish subjects ill tho ITyclernbad 
Assigned Districts. He said that, at present, the estates of European Dritish 
subjects dying in the IIydcrobad Assigned Districts were administered by tho 
Administrator General of Madras, but the Resident nt Hydembnd IUlIl pointed 
out that, sinee tho construction of the Indian Peninsular Railway, thoso Dis-
tricts wore prnctically nearor to Dombay than to Madras, and that, owing to the 
extension of cotton cultivation, the number of Europoon British subjoots in 
tho Bemrs wns likely to inorcase considerably. IIo tlCcordingly proposcU that 
for tho put'poses of ndministration to estates those Districts should be trans-
ferred to tho Administrator General of Dombny. The point luld heen referred 
to the Governments of Uadras amI Bombay, nnd both had o.pprovoo of tho pro-
posed alterntion in the lnw. 'fho Dill by 0. few lincswould substitute, Sl). fnr as 
regards the estates in question, the Administrator General of Bombay for tho 
Administrator Geneml of Madras. It wns true that tllo llydernbod Assif:,"ncd 
Districts did not tcchnicnlly form pn.rt of Ddtisb India, and were therefore not 
tcrritoriruly within the powers of legislntion conferred l)y the Indian .Councils' 
Act. Dut by n. rceent Statute power was given to the Conneil of tho OO\'ernor 
General for makin ..... Laws nnd u,cgula.tions to legislate for all Dritish lIuhjrets 
(nnd therefore for the administration of their cst.'ltcs) within the dominiol1s of 
?llied Princes nnd St.'ltcs in Inuia. Tllc present Dill, if IJ:l.sse<l, would derive 
Its ,'nlidity from the Statute last rcfcrr('(l to. 

The Motion was put and ngrced to. 



, CO~SOLIDATED OUSTO:MS AOT AMENDMENT BILL. 

" The Hon'ble MR. STRACHEY asked leave to postpone the pr~entation of the 
Report of the Select Oommittee on the Bill to shorten the time for landing 

" ,·dutiable goods. 
" 

Leave was granted . 
. ' 

TheOouncU then adjourned to the 6th August 1869. 
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